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 भी  प्रबल  बिहारी  बाजपेयी  :  मैं ने

 कहा  आ  कि  पार्लियामेंटरी  कमेटी  इंस  की

 जांच करे।  क्या  मंत्री  महोदय  को  पालियामेटरी

 कमेटी  मे  विश्वास  नही  है?

 अध्यक्ष  महोदय  :  पालियामेंट  मे  भी

 एक  विजिलेंस  विग  अना  दिया  जाये

 12.59  brs.

 QUESTION  OF  PRIVILEGE

 ALLEGED  ASSAULT  ON  Suri  K.  Mano-
 HARAN,  MP.  aT  Mapras  AIRPORT

 MR.  SPEAKER:  Shri  K.  Mano-
 haxvan.  He  has  given  notice  of  a4
 Motion  of  Privilege.

 SHRI  K.  MANOHARAN  (Madras-
 North):  Mr.  Speaker,  what  I  am  go-

 ing  to  say  or  read  is  a  direct  passion-
 ate  appeal  to  the  conscience  of  the
 member  of  this  House  (Interruptions).
 I  request  my  hon.  friend,  Shri  Pitoo
 Mody,  to  have  some  patience.  What
 I  am  going  to  say  is  from  the  bottom
 of  my  heart,  with  a  mental  anguish.

 SHRI  PILOO  MODY  (Godhra):  I
 did  not  say  anything.

 13  hrs.
 '

 दी

 SHRI  K.  MANOHARAN:  Mr.
 Speaker,  Sir,  I  wish  to  bring  to  your
 notice  an  incident  that  took  place  at
 the  Mennambakkam  airport  last  even-
 ing  when  I  was  proceeding  to  emplane
 for  Delhi  for  attending  the  Parliament
 session  today.  About  30  hooli-
 gans.,,. +

 SOMB  HON.  MEMBERS:  Shame,
 shame.

 SHRI  G.  VISWANATHAN  (Wavdi-
 wash):  Sir,  I  rise  on  a  point  of  order,
 (Interruptions)

 MR  _SPEAKER:  I  will  call  you  after
 he  finishes  the  statement.
 ~_
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 SHRI  ५४.  VISWANATHAN:  A  point

 of  order  cannot  wait  for  his
 his  statement,  (Interruptions).  The
 point  of  order  cannot  wait  till  he  fini-
 shes  his  statement..  (Interruptions)

 SHRI  ४  MANOHARAN:  May  I
 proceed,  Sir?

 MR  SPEAKER:  Just  a  minute.  I
 thnik  this  point  of  order  raised  by
 Mr.  Viswanathan  has  much  weight  in
 it.  I  would  be  very  happy  if  you
 just  mention  the  names  of  the  people
 or  the  group  of  people,  but  to  bring
 in  certain  names  of  certain  dignitaries
 see  Unterruptions)

 SHRI  ७.  VISWANATHAN:  औ  के

 He  1s  a  defector.  He  has  defected
 from  the  DMK  party.**  He  talks
 about  conscience.  He  has  sold  his
 conscience,  ष
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 MR.  SPEAKER:  I  have  been

 listening  point  of  order?  ne

 SHRI  €  T.  DHANDAPANI  (Dha-
 rapuram):  Sir,  on  a  point  of  order.
 (Interriptions).

 ’

 MR.  SPEAKER:  I  have  been  listen-
 ing  in  this  House  to  all  the  Members
 but  then—(Interruptions).

 SHRI  ८.  VISWANATHAN:  Rail
 Monday  last  he  was  fn  the  DMK.  ‘

 MR.  SPEAKER:  When  he  is  hurt,
 he  has  the  right  to  bring  it  to  this
 House  ss  a  Member.  ry

 SHRI  G,  VISWANATHAN:  Let  him
 withdraw  it.  (Interruptions)

 MR,  SPEAKER:  I  will  look  into  it.

 **Expunged  as  ordered  by  the  Chair,  vide  Col.  No.  223.
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 SHRI  K.  MANOHARAN:  Let  me
 finish  it.  I  am  glad  that  I  have  been
 for  so  many  years  with  my  good  fri-
 ends,  and  they  had  an  opportunity  to
 attack  me  behind  my  back  for  the
 past  so  many  years.  But  now  it  has

 occurred  to  them  to  come  out  in  the
 open  and  attack  me  1  must  swallow
 it.  Happily  I  swallow  the  bitter  pill.
 (Interruptions)  I  can  tell  the  names

 of  the  people.  I  can  tell  you.  Panch-
 aksharam;  my  friend  Mr  Sezhiyan
 knows  him;  and  R  C.  Mathu;  Mr.  Se-
 zhiyan  knows  him,  perhaps  I  think  Mr.
 Viswanathan  may  not  know  because
 he  18  a  new  entrant  to  the  party.
 Now,  about  30  hooligans**

 SHRI  G  VISWANATHAN:  On  a
 point  of  order.  I  have  to  explain.

 SHRI  रू.  MANOHARAN:  I
 not  yielding.

 SHRI  G  VISWANATHAN:  He  need
 not  yield.

 am

 MR.  SPEAKER:  Mr.  Viswanathan,
 do  not  interrupt  him.  I  will  call  you
 later.

 न

 SHRI  ७.  VISWANATHAN:  While
 the  privileges  of  the  Members  should
 be  protected,  the  same  privileges
 should  not  be  misused  and  abused
 like  this,  to  drag  the  name  of  the  Chief
 Minister-~

 SHRI  ह  MANOHARAN:  °*  *
 Pounced  upon  me  as  soon  as  |  alighted
 from  the  car  in  the  portico  of  the  air-
 port.  (Interruptions),  Two  members
 of  the  gang  strangled  my  threat,  while
 Some  others  went  to  the  extent  of

 Betting  hold  of  and  squeezing  my
 testicales,  (interruptions).  Mr.
 Speakes,  the  qnly  disqualification  from
 which  I  am  suffering  is  I  cannot  speak
 untruth.

 SHRI  a  VISWANATHAN:  Here  is
 the’pnly  Hariechandra  in  this  Par-
 liament,  ‘because  he  hag  defected
 from  the  party.  ऋ  *
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 MR.  SPEAKER:  We  are  ail  Haris-
 chandras  unless  otherwise  proved.

 SHRI  K.  MANOHARAN:  These
 were  deliberate  attempts  ‘pre-
 planned  to  physically  lqudate  me
 before  I  got  into  the  plane  for  reach-
 ing  Delhi,  I  can  identify  all  these
 people.

 It  1s  well  known  that  I  have  joined
 the  ADMK  and  gave  full  support  to
 that  Party’s  struggle  against  corrup-
 tion  and  undemocratic  niethods  of  the
 Vanual  Nadu  Ministry  led  by  Shri
 Karunanidhi.  Shri  Karunanidhi  is
 using  machinery  as  also  rowdy  gangs
 to  liquidate  those  who  oppose  his  mis-
 ule.  (Interruptions).

 SHRI  G  VISWANATHAN:  Are  we
 going  to  allow  this?  There  must  de
 an  end  to  this.

 1864  (SAKA)
 *
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 SHRI  ह.  MANOHARAN:  Twe  days
 ago  a  gang  of  about  200  people  marched
 on  my  house  in  Madras  to  terrorise
 me  and  prevent  me  from  acting  ac.
 cording  to  my  conscience....(Inter-
 ruptions).  One  of  the  close  friends
 of  Shri  Karunanidhi,  v:z.,  Shri  Minor
 Mosses,  former  Mayor  of  Madras  came
 to  my  house  with  some  rowdy  ele
 ments  one  night  and  he  terrorised  me
 and  said  he  would  take  away  my
 life  if  I  dare  to  oppose  Shri  Karuna~
 nidhi  and  join  the  ADMK...  .  (Inter-
 ruptions).

 SHRI  ७.  VISWANATHAN: **We
 cannot  tolerate  his  non-sense  going  on
 tn  this  House.  He  should  not  take
 advantage  of  this  opportunity  in  this
 House.  You  have  allowed  him:  to
 move  a  privilege  motion  and  he  is
 making  a  political  speech......  (inter-
 ruptions).

 MR.  SPEAKER:  I  allowed  you  only
 ta  mention  the  facts  of  the  assault  on
 you  and  the  consequent  obstruction
 caused  to  you.  So  far  as  your  inter.
 party  quarrels  are  concerned,  I  think
 you  may  lave  them  apart  and  confirie
 yourself  only  to  the  assault.  You  ars
 an  experienced  Member.

 e#Expunged  a8  ordered  by  the  Chair,  wide  col.  No.  223.
 oon,
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 SHRI  S..M.  ‘BANERJJEE:  »  <  (Kans;
 pur).  I  rise  on  a‘point  of  order.  Some
 words  havé"  Been  used  which  you
 aight.  not

 ०  ‘have!  heard;  1  3०  “Hot knows  ह...  ्  38
 He  should  withdraw  that  or  it  should
 Rnow.**

 SHRI  G.  VISWANATHAN:  I  shall
 remember  Mr.  S.  M.  Banerjee  having
 called  Mr.  Humaytin  Kabir  **  a  re-

 mages
 ands  scica

 Minterrintione.
 SHRI  5.  M.  BANERJEE:  Did  I  not

 withdraw
 it?  He  knows  it

 alka.  ig  geht
 Tn Gertie

 “MR:  ‘SPEAKER:  That  word  is  un-
 parliamentary;  that  will  not  form  part
 ofthe!  reeord.©  Now,*'please  ‘be’  brief
 and  confine  ofly'  to’  the  incident;
 you.  are  an  experienced  Member.

 SHRI  -K.  MANOHARAN:  What
 happened  in  the  airport  last  evening
 is,  according  to  me,  only  a  culmina-
 tion.  of  these  attempts‘against  my  ‘life.
 I  am  unable  to  understand:  how~  these

 people  were  able  to  collect  inside  the

 portico.  of  Meenambakkam  ‘airport
 without  the  knowledge  ‘of  the  “police.
 It.  ‘will  not.  be  far*-from:  truth:  if  I

 presume  ‘that  the-police  ~  Was’  ‘deli-
 berately-  conniving -  with  the  hooligans
 due  to  fear.  of  the  Greet  anion

 SHRI  “Ge.  ‘VISWANATHAN:  Mr.
 Speaker,  yesterday,  a  Jan  Sangh
 Councillor  in  Delhi  was  beaten.  Can
 he  say  that  the  Prime  Minister  sent
 acfew  pérsons fo  beat  him?  What  ‘is
 this?!  ds’

 nothing:
 ‘but’  noti-séhse.

 Helis  fmaligning””  the  riame  ‘of
 Chief  Minister“'of  <a’  State’  whois’  not
 héte  to  defend  Himselt’'  It  Should  ‘Be

 Lasso sale
 ऊ

 अन  न
 क
 ल

 MR.  SPEAKER:  Do  not  Acinic

 such  things. 4G  U  3५  कज  अस्सक  2s

 (SHRLE.  ‘MANOHARAN:  I  am  con-
 cluding;  ‘I  therefore  request  that  the
 matter  ‘should:  bet  taken  “up  ‘by’  this
 House  as  2  breach of  privilége  ऊ  that”
 the*Tamil  Nadu  ‘police’ may  “be  direct.’
 ed:  to:  give  ladequaté  protection”
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 Members  6f%Parliament’  ‘who*are  tar=
 gets  of  attack  by  the  ruling:  DMK
 partymen  led.

 te  ule
 Karunanidhi.

 in
 ot  ‘thank  you.

 SHRI  G.  ‘VISWANATHAN:  Shri
 E.  R.  KRISHNAN

 travelled  in  the  same
 plane:  He  was  presént  at  the

 Less of'the  incident.  “You  ‘can  chéar.
 i

 also.  He  is  also  a  member  “of  ae
 House.  Can  Mr.  Manoharan  ०४०४  fe
 rate  all  the  incidents?

 “MR.  SPEAKER:  Whenever  a  mem-
 ber  is

 assaulted,  while  on  the ©  WAY,  ;  to-
 attetid?  the’

 *séssion  of  the’  fouse,  we
 Have’  been’  normally  entr  sting  it,  to:
 the  Committee  of

 Privileges.
 SHRI  DINEN  ‘BHATTACHARYYA.

 (Serampore):  I  would  request  you.  to.
 maintain  uniform  standards’  in  all
 cases.  Sometime  back  in  the  case  of
 Dr.  Saradish,  Roy,  he  wrote  ०

 ate algé  but  no’  ‘step  was  taken.  i  a

 MR.  SPEAKER:.  Let  me  make  the-
 position  very  clear. .  ‘When  am  er
 ig  On’  fis’  Way  to  attend  the  nate
 of  the  House  there  is  a  different  pro-
 cedure  as

 compared  _  to
 4  ae House

 is  ‘adt  it  'Séssion.

 “SHRI  EK  MANOHARAN:  This:
 shirt’  will  show  how  I.  haye

 hee
 wan,

 naiidiéd’  by  the  police. °  ERI

 SHRI  C.  T.  DHANDAPANI:  He  is:
 a  very  good  actor.  at  ena lagur  fin  er  केस  स्टर  श

 ‘SHRI  दं  “VISWANATHAN:  Let.  him:
 act.

 ad
 the,  Bou 1s¢,-;

 &  ied मे Hou.  g  gad  a Bred  CER  a  HE  छ
 a qa
 ‘SHRI  क.  R.  KRISHNAN  (Salem):

 I  happened  to  travel  ‘py!  flight  No.,  सवन
 (Interniptions).

 mr  tentnan
 रै

 MR.  SPEAKER:
 I  have  not  allow--

 a  Let.  me  de eal  with,  this:

 ie
 ‘tan  do  it  after  the  leaye:,

 ¢‘grkhted  oF  not’
 eral

 7 Ma  ee

 **Expunged.  .  as-

 —_—

 ordered  by-  the  ह Chair,  vide"  ‘col.  No.  अ. ew
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 SHRI  अ.  M.  PATEL  (Dhandhuka):
 What  I  wish  to  emphasise  1  this.
 When  a  complaint  of  this  nature  is

 made,  it  must  be  made  in  a  correct
 Manner  It  should  be  confined  only
 to  that  particular  matter  Here  you
 are  referrmg  to  all  manner  of  people
 who  are  not  members  of  this  House.
 You  attribute  motives.  You  might  say
 that  hooligans  attacked  you  But  can

 you  say.*#  It  is  not  proper  By  all
 means  it  can  be  said  that  he  was  pre-
 vented  by  certain  people  from  coming
 hee,  that  he  was  assaulted  All
 these  things  can  be  said.  I  think  the
 uther  portion  should  be  deleted  It
 1  for  vou  to  consider  it

 SHI.  JOYIIRMOY  BOSU  (Dia-
 mond  H:rbow )  As  a  Member:  of
 Parllament  I  wanted  to  add  cus  a
 lieeting  within  my  ecnstituens  An
 attempt  was  made  to  annimlate  me.
 When  I  wiote  to  you  in  the  matter,
 that  letter  reached  you  after  one
 month  Then  there  was  a  co.k-and-
 bull  story.  In  this  case,  has  any  re-
 ference  been  made  to  the  Tamil  Nadu
 Government  or  suo  motu  you  are
 allowing  it  to  be  raised?

 MR.  SPEAKER:  Normally,  we
 have  been  very  sympathetic  on  these
 questions.  There  1s  no  controversy
 about  it,

 SHRI  JOYTIRMOY  BOSU:  What
 was  done  in  my  case?

 MR,  SPEAKER:  When  Parliament
 iy  not  mm  session  there  ia  no  case  of
 Member  coming  to  attend  the  House

 +  ae.  (Interruptions).  In  such  cases,
 We  sormally  refer  the  metter  to  the
 Minister  for  tien  and  the  in-
 formation  supplied  by  the  Minister  is

 KARTIEA  25,  1804  (SAKA)  Question  of  222
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 placed  before  the  House  so  that  it  can
 take  a  decision.  There  is  no  option
 for  the  Speaker  in  such  cases  I  have
 been  following  the  normal  practice.
 So,  in  this  case  algo  I  leave  it  to  the
 House  for  its  leave.

 AN  HON.  MEMBER:  What  is  the
 motion?  1

 MR  SPEAKER:
 privilege.

 It  is  a  motion  of

 SHRI  SEZHIYAN  (Kumbakonam):
 Shri  Basu  made  a  reference  to  an
 attempt  to  assault  him  Parliamen-
 tary  activity  need  not  be  confined  to
 attending  the  session  He  can  go  to
 the  constituency  in  the  course  of  his
 parliamentary  activities

 MR  SPEAKER’  That  you  can
 ‘onsider  and  you  can  amend  the  rule.
 When  a  Member  is  obstructed  on  his
 way  to  attend  the  session  of  Parlia-
 ment,  it  is  taken  as  a  breach  of  pri.
 vilege  I  am  _  puttimg  before  the
 House  the  motion  He  says  “I  want
 to  move  a  motion  of  privilege  on  the
 assault  made  on  me  last  evening  at
 Meenambakkam  airport’  Then  he
 has  given  a  long  explanatory  letter.

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Gwahor):  Motion  against  whom?

 MR  SPEAKER.  He  has  mention-
 ed  it.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Not  in  the  motion

 MR  SPEAKER:  He  ean  add  it,  He
 has  mentioned  it  in  the  explanatory
 letter  sent  to  me.

 SHRI  FRANK  ANTHONY  (Nominat-
 ed—Anglo-Indian)  :  Sir,  I  have
 listened  with  pain  to  what  is
 happening  here.  I  am  not  holding  a
 brief  either  for  the  ADMK  or  DME.
 But,  as  Shri  Patel  was  pleased  to

 point  out,  on  which  you  have  not

 given  a  ruling,....

 MR.  SPEAKER:  The  undesirable
 part  will  be  deleted.

 "wExpunged  as  ordered  by  the  Chair,  vide  col.  No.  223.
 2417  Les,
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 SHRI  PRANK  ANTHONY:  Pleas:

 heat  me.  Cortin  allegatidns  of
 gurious  offénces  were  made  against®*
 I  want  ३0  Ano  whether  Ne  is  also
 $  be  inditated  béecausé  you  say  all
 the  hames  Have  been  mentioned.  Is
 he  to  be  indicated?  I  ant  raising  it  as
 a  matter  of  principle.  Personally,  I
 do  not  think  this  sort  of  allegations
 should  have  been  permitted  by  you.
 Now

 ee
 are  saying  you  are  allowing

 it.  motion  refers  to  the  main
 instigators  also.  I  want  to  know  whe-
 ther  you  are  allowing  that.  What  1s
 happening  in  this  country”

 MR.  SPEAKER:  I  made  1  very
 clear  in  the  beginning.  I  invited  Shn
 Manoharan’s  attention  to  it  and  I  told
 him  that  he  should  avoid  it.  Then,
 other  hon.  Member  raised  it,  as  he  has
 raised  it.  I  will  have  to  delete  that
 part.  The  main  allegation  is  against
 the  persons  who  actually  did  it.  It
 will  be  seen  later  on  as  to  how  to
 proceed  in  this  matter.  It  1s  for  the
 House  to  decide,

 Now,  Mr.  Mancharan,  your  privi-
 lege  tnotion  should  be  very  specific.

 SHRI  SAMAR  GUHA  (Contai):  On
 a  point  of  order,  Sir.

 Although  I  have  all  my  sympathy
 for  our  colleague,  Mr.  Manoharan,
 and  for  that  matter  for  any  Member—
 being  assaulted  or,  in  any  way,  being
 prevented  from  discharging  his  duties
 as  a  Member  of  Parliament,  and,  cer-
 tainly,  st  is  the  duty  and  obhgation  of
 the  House  to  protect  him  and  to  take
 up  the  matter,  I  want  to  draw  your
 attention  to  one  thing,  and  that  is
 that  in  @  hurry  you  sheuld  not  create
 &  precedent  which  may,  in  future,
 affect  the  propriety  of  thig  august
 Heuee.  In  this  connection,  I  want  to

 औरन  कफ़ना
 attention

 to  the  case  of
 Sh Ajit  Kumar

 friends..,...  (Interrw  »  When
 he  was  assaulted  and  there  was  al-
 mom  am  attempt  a  murder  she
 brought  the  same  kind  of  privilege

 “eeeixpanged
 भा

 मन
 फि  केन

 motion  before  the  Whiwe.  Unfortu-
 nately,  at  that  tite,  the  Housd  did  not

 show  that  much  sympathy  as  he  de.
 seryed  as  a  Member  of  the  House,

 —
 of  any  party  considera-

 on.

 From  that  stand  point,  I  feel,  in  re-
 gard  to  the  issue  that  has  been  raised
 by  Mr.  Manoharan—certainly,  it  de-
 serves  the  attention  of  the  House—
 you  should  not  in  a  hurry  create  such
 a  precedent  to  accept  it  immediately.
 In  your  wisdom,  you  have  pointed  out
 that  in  his  statement,  he  has  mention-
 ed  certain  dignitaries  of  a  State  and
 those  portions  should  be  deleted.  This
 House  has  the  right  to  know  which
 cf  the  portions  have  been  expunged
 and  which  portions  have  remained.
 After  that,  the  House  can  take  up  the
 matter  for  proper  disposal)  of  the  issue

 SHRI  SEZHIYAN:  I  want  to  say
 one  thing  I  am  not  going  into  the
 merits  of  the  case  All  I  want  to  say
 is  that  a  uniform  standard  should  be
 applied  whenever  such  cases  are  re-
 ported  to  the  House.  Previously,  in
 Mr  Ajit  Kumar  Saha’s  case  He  first
 got  the  police  report  and  then  took
 up  the  case  here  The  same  standard
 should  pe  applied  to  this  case  also
 There  should  be  a  uniform  standard
 १3  be  apphed  in  all  such  cases  Mr.
 Jyotirmoy  Bosu  also  made  a  complaint
 and  that  case  is  still  pending

 MR.  S°TAKER:  It  is  for  the  House
 to  decide

 SHRI  SEZHIYAN:  Let  us  have
 full  facts  first  Let  us  apply  a  uni-
 form  standard  in  all  such  cases.  Let
 us  judge  a  case  as  per  uniform  stand-
 asd,  That  is  the  practice  that  has
 peen  followed  hitherto  by  the  House.

 फिर  विचार  किया  आ  अक्ता
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 महक  में  नही  हूं  f  at  अंगी  तक  भी

 परम्परा यह  है  कि  इम  रह  के  बामनों के के

 बारे  में  |. ड  सस् कारों को को  लिखवाते रहे हैं, रे  हैं,

 उन  मे  तथ्यों  का  जानकारी लेते  रद्दे है  तो

 मैं  लापता  हूं  कि  इस  मामले  में  कोई  अववाद

 करने  को  जरूरत  नहीं  है  और  इसका  द्वारा

 पहलू कह  है,  आपने  अभी  कहा  कि  इस  में

 मुख्य  मंत्री  के  बारे  में  जो  भी  हवाला है  वह
 निकाल  दिया  जागेगा,  फिर  मुझे  लगता  है

 कि  पह  त्रि विलेज  मौशन  कुछ  प्राइवेट  सिटिजैन्स

 के  खिलाफ  होगा  ।  अगर  वह  मुख्य  मायके के

 शिलाक  है  तब  तो  आत  [सरी  है।  लेकिन

 अगर  प्राइवेट  सिटिज़ेन्स  के  खिलाफ  है  ती

 यूलिप  ने  उपभो  राका  या  नहीं  रोका,  उम  की
 क्यो  इकट्टा  होने  दिया  गया,  इसके  बारे  मे

 राज्य  सरकार  से  जानकारी  प्राप्त  करके

 कोई  फैसला  करना  ज्यादा  उचित  होगा  ।

 SHRI  JYOTIRMOY  BOSU:  On  a
 point  of  order.  Mr.  Sezhiyan  has  just
 now  mentioned  that  a  unjferm  stand-
 ard  should  be  adopted  By  that  he
 has  implied  that  uniform  standard  is
 net  being  adopted;  that  means,  a
 double  standard  has  been  adopted.
 (interruptions).  Why  is  this  disert-
 mination?  Is  jt  because  he  is  a  big
 man  and  I  am  a  small  man?  (Inter-
 ruptions).

 SHRI  M.  KALYANASUNDARAM
 (Tiruchirapalii):  Qn  #  point  of

 order,

 SHRI  DINESH  SINGH  (Pratap-
 Sark)  rose

 wk.
 grit:

 Lat
 me  deat  with

 the  et  thet  fas  alrenty
 ete
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 We  have  been  following,  I  must  say,
 a  practice.  In  the  last  House  many
 matters  came  here.  ह ड  have  a  number
 of  them  to  quote.  When  I  said  that
 they  might  go  to  Government  for  re-
 port,  the  Heuse  went  on  opposing  it,
 violently.  (Interruptions).  Not
 on  one  occasion,  byt  on  a  number  of
 occasions.  They  wanted  it  to  be  de-
 cided  then  and  there;  they  asked  me
 to  put  it  then  and  there.  Now  there
 are  two  things.  So  far  as  1  have
 knowledge  of  the  procedure  as  laid
 down  by  May  and  others  the  ques-
 tion  of  privilege  exists  when  a  Mem-
 ber  is  obstructed  from  attending  the
 meeting  of  the  House  In  other  cases
 where  assaylts  have  taken  place  when
 the  House  is  not  in  Session,  normally
 there  was  no  case  of  privilege....

 SHRI  JYOTIRMOY  BOSU:  What
 about  Parliamentary  Committee?

 MR.  SPEAKER:  Same.  Parlia-
 mentary  Committee  or  House  or  any
 work  connected  with  the  performance
 of  the  duties  of  this  House.
 In  this  case,  Mr.  Manoharan  left
 last  night  and  he  alleges  obstruc-
 tion  on  the  way.  In  other  eases  it
 happened  when  the  House  was  not
 sitting.  It  is  for  you  to  decide.  I  can
 call  a  meeting......  Cinterruptions).
 I  will  have  to  go  through  that,  what
 made  it  a  different  case.  I  am  sorry,
 I  do  not  contradict  it.  But  I  know,
 Shei  Ajit  Kumar  was  shown
 everything;  everything  went  with  his
 knowledge  so  far  as  the  House  was
 concerned.  In  this  case  also  it  is  not
 my  ruling.  I  leavé  it  to  the  House.
 But  before  that,  ई  do  not  want  to  lay
 down  anything  which  may  be  a  differ-
 ent  matter  from  the  practice  we  have

 Been  idllowing... .  (Interruptions).
 ऊ  not  give  3  a  definite  shapy  of

 practice  so  that  you  are  beutid  for

 ever.  Some  situation  may  arise  which

 may  be  more  serious  and  in  which

 case  you  will  say,  ‘just  now’.  So,

 please  be  caréful  about  it.  6  not
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 make  a  very  definite  rule.  Let  us  be
 flexible  on  these  matters.  All  that  I
 can  do  18s,  we  can  postpone  this,  if
 you  like.  Mr  Manoharan  can  bring
 it  later  on,  or,  if  you  want  to  oppose
 it,  1  have  no  option  left.  But  I  would
 still  request  you  not  to  make  it  a  rule.
 Leave  it  with  some  flexibility  pecause
 in  future  certain  urgent  ०33९5  may
 arise  where  you  need  not  always  say,
 ‘Send  1  to  the  Government  concerned,
 send  ॥  to  the  officers  concerned  for
 making  inquiries’.  There  1s  no  ques-
 tion  of  one  standard  here  and  one
 standard  there  (Interruptions)  It
 1५  not  a  question  of  doing  it  Not  at
 all  (Interruptions),  Do  I  mean  it?
 Do  not  take  it  personally  I  have
 nothing  to  say  (Interruptions).
 Some  MP  mav  be  going  somewhere-
 else  (Interruptions)  and  may  he  in-
 volved  m  certain  difficulties

 SHRI  JYOTIRMOY  808  Not

 when  you  go  to  the  night  club,  but
 when  you  perform  the  parliamentary
 duties

 MR  SPEAKER.
 Bosu’s  case  they  were

 address  a  Party  meeting

 In  Mr  Jyotirmoy

 going  to

 SHRI  JYOTIRMOY  BOSU  No,  Sir

 MR  SPEAKER:  or  conference

 SHRI  JYOTIRMOY  BOSU-  You
 have  got  a  wrong  impression.

 MR  SPEAKER:  When  you  go  to

 address  public  meetings,  there  are

 sometimes  oabstructions,  but  every
 obstruction  is  not  brought  to  this

 House.

 SHRI  JYOTIRMOY  BOSU:  That  is
 within  ry  constituency.

 SHRI  ATAL  BIHARI  VAJPAYEER:
 Kindly  write  to  the  Tarml  Nadu  Gov-
 ernment  to  find  out  the  facts.

 SEVERAL  HON  MEMBERS  rose—

 अध्यक्ष  महोदय  पब्लिक  मे  जो  जल्से

 होते  है,  वहा  कई  अड्डें  हो  जाने  है  ।  असंध,

 काग्रेस  बहुत  दफा  आपस  मे  अगड़  पहले  है

 और  मीटिंग  नही  होने  देते  ।  क्या  हर  बात

 हस  हाउस  मे  आयेगी  ?

 SHRI  JYOTIRMOY  8080.  Not  so
 simple,  Sir.  An  attempt  was  made
 on  my  life,

 MR  SPEAKER  If  that  is  an  at-
 tempt  made  on  you

 SHRI  JYOTIRMOY  BOSU  When
 I  was  coming  to  Delhi

 MR  SPEAKER  Here  he  ४२५  com-
 ing  to  attend  the  House

 SHRI  JYOTIRMOY  BOSU  1  my
 case  you  had  decided  that  +  suould
 go  to  the  West  Beng.!  Government
 but  in  this  case  it  18  not  necessary.

 MR  SPEAKER  Your  ८88  1
 entirely  different,

 SHRI  DINEN  BHATTACHARYYA:

 (Serampore)  No  question  of  ‘Gadbad'.

 MR.  SPEAKER:  He  was  coming  to

 the  airport  to  take  the  plane  to  Delhi

 to  attend  the  Parliament  session,

 मीटिंग  मे  जो  झगडे  हो  जाते  है

 उनका  मनोहरन  साहब  के  मामले  मे  करते

 मुकाबला  हो  सकता  है
 ?

 SHRI  DINEN  BHATTACHARYYA:
 In  Aagsansol  station,  Shri  Ajit  Kumar
 Saha,  «a  Member  of  this  House,  was
 detained  and  manhandled  while  he
 was  coming  to  attend  a  Parllament~
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 aty  Committee  meeting.  That  ease  SHRI  INDER  J.  MALHOTRA
 you  referred  to  the  West  Bengal  (Jammu):  No,  no....(Interruptions).
 Government  and  when  their  report
 came,  then  only  you  referred  it  to
 the  Privileges  Committee.  This  case
 also  you  should  treat  in  the  same
 manner,

 MR.  S:’EAKER:  Perhaps,  at  that
 time  the  House  was  not  sitting.

 SHRI  $  A.  SHAMIM  (Sbrinagar):
 Unfortunately,  the  basic  important
 question  of  the  Member’s  privilege  18
 being  overlooked.  Unfortunately,
 Mr  Manvoharan  himself  1s  responsi-
 ble  for  this  Unfortunately,  again,
 this  25  having  political  overtone
 (interruptions).

 SHRI  DINEN  BHATTACHARYYA:
 In  Mr,  Saha’s  case  before  you  sent  it
 tu  the  Privileges  Cormmittee  you  wrote
 to  the  West  Bengal  Government.

 MR.  SPEAKER:  What  I  am  saying
 1».  du  not  have  a  rule  on  it.

 SHRI  SEZHIYAN:  Why  not?

 MR  SPEAKER.
 House,

 I  leave  it  to  the

 SHRI  8  A  SHAMIM:  Sur,I  am  a
 part  of  the  House.

 This  House  cannot  be  a  party  to  a
 Party’s  internal  squabbles  that  are
 going  on  in  Tamil  Nadu  But  that
 does  not  mean  that  the  privileges  of
 a  Member  as  a  Member  should  be
 minimised.  So,  my  friends  on  this
 side  or  on  that  side  should  not  view
 the  whole  matter  from  the  political
 ideology  they  profess.  The  98810
 question  is  that  if  a  Member  has  been
 assaulted,  I  think  this  House  could
 agree  that  proper  action  should  be
 taken...  (Interruptions).  Unfortu-
 nately,  the  Congress  Members  on  the
 Other  side  are  betiaying  unnecessarilv
 their  sympathy  for  a  political  ideology

 (Interruptions).  This  is  the  half
 truth  fae

 SHRI  Ss.  A.  SHAMIM:  The  Members
 of  the  DMK  are  unnecessarily  protest-
 ing  as  to  whether  this  matter  should
 be  referred  to  Privileges  Committee.
 What  I  want  this  House  to  be  impress-
 ed  upon  15  this.  This  particular  ques-
 tion  should  be  viewed  from  the  point
 of  view  of  the  Members’  privilege.
 ह!  should  come  to  the  point  whether
 the  Members’  privilege  has  been
 breached  or  not  I  want  both  sides
 not  to  show  extra  sympathy  or  deny
 necessa:y  sympathy.  This  matter
 should  be  looked  upon  frcm  this  ang.e,
 whether  a  Members’  privilege  has
 been  affected  or  not  Theretore,  what
 i  would  submit  1s  this.  If  you  feel
 that  this  is  a  prema  face  case,  you
 can,  in  your  own  wisdom,  refer  it  to
 the  Privileges  Committee.  Therefore,
 why  bring  the  question  to  the  House?
 Once  you  bring  the  question  here,
 then  ideological  and  party  issues  come
 out,

 You  made  a  distinction  between
 when  the  House  is  in  session  and  when
 the  House  1s  not  in  session  I  don’t
 agree  with  this  interpretation.  The
 Member  continues  to  be  a  Member
 when  he  1s  discharging  his  duties  as
 a  Member  He  attends  to  the  work
 of  the  Parliamentary  Committee.  He
 attends  to  that  work  when  there  is
 session  or  no  session.  If  he  is  assault-
 ed,  then,  it  is  a  matter  of  breach  of
 privilege.  There  1s  np  doubt  about  it
 It  should  go  to  the  Privileges  Com
 mittee  Sir,  I  will  not  use  the  word
 ‘double  standard’,  but  I  will  use  the
 word  ‘different  standard’.  Different
 standards  were  adopted  in  the  case  ol
 Mr  Halder  and  Mr.  Saha.  If  you  set
 up  this  precedent  now  I  would  wel-
 come  that,  that  1s,  that  whenever  any
 Member  complains  that  he  has  been
 assaulted,  that  should  be  referred  to
 the  Privileges  Committee.  But  I  am
 going  to  be  also  assaulted  very  soon.
 (Interruptions).  This  must  go  to  the
 Privileges  Committee.
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 SHENG AND  ‘TRANSPORT  (SHRI  RAJ
 BAHABUR):  We  have  got  thrna que-
 stions  befdre  ws.  EQ  relates to  the
 dignity  ef  te  Member  uf  this  House.
 Is  it  a  cate  of  aseault  and  prevention
 of  coming  to  attend the  session  of
 Parliament?  There  are  certain mat-
 ters  Which  were  referred  to,  which  are
 purely  internal  matters  of  the  parti-
 cola?  patty,  with  which  we  are  nof  at

 cedents  have  been  cited.  What  I
 would  request  is  only  this.  New,  it
 is  lunch  time.  You  may  kindly  consi-
 der  my  request.  Mr,  Maneharan  may
 also  amend  his  motion  properly  and
 then  we  can  take  it  up.  My  only  plea
 fs  this  that  merély  something  being
 some  kind  of  a  precedent  in  the  past
 should  not  be  allowed  to  determine  or
 tc  influence  our  judgement  in  the  pre-
 sent  case  That  13  all  that  I  wish  to
 say.

 SHRI  ए.  क्,  KRISHNAN.  I  happened
 10  be  in  fight  No.  440...

 MR.  SPEAKER:  I  am  not  allowing
 lum  The  term  ‘double  standard’  is
 such  an  abhorrent  thing  that  even
 when  the  rules  permit  me  and  even
 when  the  rules  give  me  the  discretion,
 there  also,  2  am  afraid  of  this  ‘double
 standard’.  After  all,  when  the  dis-
 cretzon  is  to  be  used,  you  have  to  take
 into  consideration  the  situation  as  it
 exists  and  certain  circumstances  a8
 they  are  today.  Now,  I  should  make
 it  very  clear  that  when  a  Member  is
 obstructed  1n  the  performance  of  his
 duties,  in  service  to  this  House,  it  is
 certainty  a  clear  breath  of  privilege.
 Whether  it  is  a  Committee  or  in  the
 case  of  the  House  makes  no  difference,
 that  remains  the  same.  But  so  far  as
 the  Member,  as  a  political  figure,  is

 concerned,  se  far  ag  his  role  as  a  poli-
 treal  worker  is  concerned,  it  falls  out--
 side,  I  don’t  think  it  extends  to  Par-
 liament.  For  Parliamentary  Service,
 it  dees  extend  but  not  his  political
 tunctio  g.  We  have  to  meke  a  little
 demar  tion  aver  this.
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 SHRI  JYOTIRMOY  BOSU.  What
 you  are  saying  is  selt-contridictety.

 SHRI  S.  A.  SHAMIM:  I  was  being
 shadowed!  every  tine.

 MR.  SPEAKER:  You  establish  a
 candjfion  or  you  change  the  rule.
 when  political  parties  hold.

 SHRI  JYOTIRMOY  8080:  On  a

 nee  oe
 What  you  have

 pont  out  humbly,  is
 contraghateny”  in  itself.  We  cannot
 be  separated  from  politics,  There  is
 no  Member  10  this  House  who  can  be
 separated  from  polstics.

 MR.  SPEAKER:  As  regards  fhe
 questian  of  attending  a  public  meeting
 or  going  to  a  public  meeting  organi-
 sed  by  his  party,  I  do  not  think  that
 it  is  a  Parllamentary  duty

 SHRI  JYOTIRMOY  BOSU:
 about  constituency?

 MR.  SPEAKER.  It  1s  up  to  the
 Members  later  on  to  make  a  rule  dbout
 it.  But,  so  far,  it  does  not  exist  either
 in  May's  Parhamentary  procedure  or
 anywhere  elsa,  If  #  is  there,  hon.
 Members  can  bring  अ  to  my  notice.

 AN  HON.  MEMBER  It  exists  now~-
 here  xm  the  world,

 MR.  SPEAKER:  The  only  question
 is  whether  wher  some  thing  happens
 while  a  Member  is  on  his  way  to  per-
 form  his  duties  or  service  to  the
 House,  we  should  fix  for  ever  that
 whenever  any  motion  of  privilege
 comes,  we  should  always  refer  it  for
 the  report  or  whether  it  should  be  left
 ta  the  disctetion  of  the  Spesker.  I
 leave  it  to  the  House.

 AN  HON.  MEMBER:  You  can  ex-
 ercise  your  discretion.

 MA.  SPRAKER:  पा  I  use  my  diacre-
 tion,  IT  may  use  it  sometimes  for  and
 sometimes  against

 loons tt not  be  taken  as  double  me

 MODY:  Why?
 :  That  you  cab

 ४

 What
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 SHRI  MLOG  MORN:  That  was  why
 om  the  ingt  oceagign  I  said  thet  you
 may  send  it  directly  to  the  Privileges
 Committee,

 MB.  मे  +  ह  फा,  lay  dgwn
 a  standard,  and  I  ghali  follow  i  |
 shall  not  follow  any  standard:  if  the
 hon.  Members  lay  down  a  standard,  1
 shall  follow  it.

 SHRI  DINEN  SHATTACHARY-
 YA:  ¥eu  have  already  exercised  your
 judgment....

 SHRI  PILOO  MODY:  On  the  lest
 such  occasion,  1  had  made  a  sugges-
 tion  that  when  a  matter  like  this
 arises,  the  best  thing  for  the  House  to
 do  is  to  send  the  matter  to  the  Privi-
 leges  Committee,  whether  there  is  a
 privilege  or  not.  We  do  not  need  to
 decide  at,  let  the  Privileges  Committee
 look  into  it,  prepare  a  preliminary
 report,  send  it  back  to  the  House  and
 say  whether  there  was  privilege  or
 there  was  no  privilege.  Ii  there  was
 no  privilege,  the  matter  can  be  drop-
 ped  1  there  was  privilege,  it  can
 pursue  it  and  it  can  investigate  the
 case.  That  would  save  a  lot  of  time
 of  the  House.  It  will  save  a  lot  of
 bitterness,  and  at  would  not  be  neces-
 sary  for  the  Congress  Party  to  reveal
 which  side  of  the  struggle  they  are  on.

 SHRI  RAJ  BAHADUR:  There  can-
 not  be  any  blanket  thing  hke  that.

 MR.  SPEAKER:  If  whenever  any-
 thing  happens  to  a  Member  of  Parlia-
 ment  outside,  it  should  be  raised  here
 ang  it  becomes  a  question  of  privilege,
 then  there  will  be  no  end  to  such  mo
 tions.  He  may  have  a  little  quarrel
 with  any  man  in  any  small  meeting;
 or  he  may  go  to  his  place  or  he  may
 have  any  other  obstruction  or  other
 difficulties  of  his  own.  So,  one  will
 have  to  make  a  clear-cut  distinction
 about  it.  I  can  call  a  meeting  of  the
 Rules  Committee,  I  can  call  a  meeting
 of  the  Generel  Purposes  Gommittee;
 let  hon.  Members  discuss  it  and  lay
 down  whet  sheuld  he  done.  But  if

 they  want  me  to  exercise  my  discre-
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 tion,  at  least  I  shall  have  to  exercise
 it  and  see  whethar  he  was  in  PEt
 formanicé  of  his  sétvice  to  thee
 or  nqt,  My  direction  will  work.

 SHRI  G.  VISWANATHAN:  In  Shri
 Saha’s  case,  you  had  sent  thé  motion
 to  the  Government  of  West  Bengal,
 and  after  ascertaining  the  facts,  you
 were  pleased  fo  refer  it  to  the  इलेवन
 leges  Committee.  I  suggest  that  the
 same  yard-stick  may  be  adopted  in
 othet  cases  also.  I  suggest  that  this
 may  be  sent  to  the  Government  of
 Tamil  Nadu  for  obtdining  the  views
 of  the  Government  thete  (Interfu-
 ptions)

 SOME  HGN.  MEMBERS:  No.

 SHRI  G.  VISWANATHAN:  Who
 says  ‘No’?  Let  not

 my
 hon,  friends

 forget  १०४  thing.  Shri  M.  Karunanidhi
 is  ot  the  only  Chief  Minister.  There
 are  17  Congress  Chief  Ministers....

 SERI  SEZRIYAN:  Why
 they  say  NOT sees

 SHRI  PILQO  MODY:  They  have
 utilised  Shri  M.  Karunanidhi  fully
 for  four  years,  and  now  they  have  no
 use  for  him,  and  they  can  dispense
 with  hirn.

 should

 SHRI  #.  S.  PANDEY  (Rajnand-
 gaon):  In  this  House,  you  are  the  only
 competent  authority  ...

 MR,  SPEAKER:  I  thank  him  very
 much,  but  T  have  to  see  whether  I  am
 ebmpetent  or  not.

 So  far  as  reference  to  people  like
 the  Chief  Minister  or  others  is  concer-
 ned,  I  do  not  think  you  should  bring
 it  in  your  Motion.  Your  Motion
 should  be  very  direct  and  factual....

 AN  HON.  MEMBER:  Purpesetul.

 MR.  SPEAKER:  It  is  for  the  Gom-
 mittee  to  decide.  So  far  as  this  que-
 stion  is  concerned,  performance  of
 his  functions  is  net  doubt  servige  to
 the  House.  Rather  than  give  a  hasty
 Gecigion,  द  will  take  this  ह."  tomoxcaw.


